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Mr .M.Chanda, learned counsel for the
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074042005 At the request made by learned
counsel fer the applicant the case is
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CENTRAL ADMINISTRATIVE TRIBUN AL
GUWAHATIBENCH

Original Application No. 160 of 2004

Date of Decision : This the 8 day of April, 2005.

The Honble Sﬁ.]us{ice G. Sivarajan, Vice—Chainnan.

Sri Abhijit Kumar Das
Divisional Accounts Officer - I
5/0 - Shri Ram Prasanna Das
‘Ofo The Executive Engineer
Electrical Division No. 1
Banamalipur, Agartala’
Tripura West - 799 011. .

By Advocates Sri M. Chanda, Sri G.N. Chakraborty, Sri S, Nath

and Sri S. Choudhury.
- Versus -

1 The Union of India,
Represented by the Secretary to the
Government of India, ,
Ministry of Finance,
_New Dethi. !

2. The Comptroller and Auditor General of India,

New Delhi - 110 002.

3. Accountant General { A & E)
Meghalay Etc.
Shilleng.

4, 5r. Dy. Accountant Génerai (Admn.)

O/ o - The Accountant General { A&E)
Shilleng,.

By Mr. M.U. Ahmed, AddlL C.GS.C.

.. . Applicant.

.. . Respondents.



ORDER{ORAL)
SIVARAJAN. J(V.C)

" The applicant is presently working as Divisional Accounts Officer - I in
the Office of the Executive Engineer, Electrical Division No. 1, Banamalipur,

Agartala, Tripura West. He has filed this app]jtaﬁon challenging the order of

transfer and posting issued on 08.03.2004 (Annexure - I) and also seeks for -

direction to modify the order of promotion and transfer issued on 18.03.2004
(Annexure - II} and allow the applicant to join in the promoted ?ost of Sr.

Divisional Accounts Officerin any existing vacant post at Agartala.

2. The applicant while working as Divisional Accounts Officer, was
transferred from the existing place i.e. Office of the Executive Engineer, Electrical
Division - I, Agartala to the Office of the Executive Engineer, Bomdila PHE,
Arunachal Pradesh vide order dated 08.63.2004. The applicant submitted
representation (Annexure - IV) against the said order alongwith medical
certificates etc. and prayed for retention at Agaﬁala, since heis a caﬁper patient.
This was forwarded by the Executive Engineer, Electrical Divisicm Né._ I,
‘Agartala to the 3rd Respondent (Vide Annexure - V). Prior to this representation
the respondents passed an order dated 18.03.2004 (Annexure - II) promoting the
applicant to the post of Sr. Divisional_Accounts Officer and posted him in the
Office of ﬂle Execuﬁ?e Engineer, éomdﬂa, PHE,. Arunachal Pradesh. The
applicant therefore sent ﬁ telegram dated 03.04.2004 to the Respondent No. 3
against the transfer order dated 18.03.2004 and against the implementation of the
transfer order dated 18.03.2004 and praye'd for ailowing lum to join at Agértala
itself. Subsequently, the applicant was directed to submit medical certificates etc.
vide communication dated 06.05.2004 (Annexure - VI}, based on which the

applicant submitted all relevant certificates (Annexure -VII) on 22.05.2004 (Vide

Pov



forward letter Annexure — VIII). However, the applicant’s request was turned
down without considering these certificates stating that the applicant has already
been promoted and posted as per order dated 18.03.2004. Therefore, nothing can
be done. The grievance of the applicant is that the representation dated
01.04.2004 and medical certificates (Annexures - III series and VII) were not

considered by the 3~ Respondent so far. Hence the present application.

3. The Respondents have filed written statement in which itis stated that the
applicant had completed more than 6 years of continuous service in the Office
of the Executive Engineer, Electrical Division No. I, Banamalipur, Agartala West

and was over due for transfer out of the station as per existing transfer policy.

It is stated that the as per existing transfer policy no Divisional Accounts

Officer/Divisional Accountants can be retained for more than 3 years in the
same division and more than 6 years in the same station and that the applicant
as per terms of his appointment order at paragraph 4 had accepted that “He/She
will be liable for transfer in any of the P.W.D. offices of the Chief Engineerin the

state of Tripura/Manipur/Nagaland and Arunachal Pradesh efc. as waell as in

the office of the Accountant General “Assam/Meghalaya/ Nagaland/

Manipur/Tripura” and hence the applicant’s claim for further retention is not
tenable. It is further stated that representation was on 01.04.2004 whereas
transfer order was already been issued on 08.03.2004 and the representation

received from the D.A.Q.s/D.As for postings/transfers in  their choice

divisions or retention in the same division are put up to the Transfer

Committee for consideration and the Transfer Committee did not agree to his

request as he was transferred in the interest of public service. Decisions of the

Supreme Court were also mentioned in the written statement filed by the

Respondents.
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4. 1 have heard Mr. M. Chanda, learned counsel for the applicant and also

Mr. M.U. Ahmed, learned Addl. C.GS.C. for the respondents.

5. "Mr. Chanda, learned counsel for the applicant submits that the applicant
is a cancer patient undergoing treatment in Tata Memorial Hospital at Agartala
and that his presencé in Agartala is required to pursue the same. Counsel
further submits that the medical céﬁﬁcates and prescriptions issued from the |
~ said hospital vide Annexures - Il series and VII would clearly sﬁow the nature

~of the ailment and treatment undergone. Counsel submits that though the

applicant does not have a vested right in continuing in the same station

beyond the period prescribed in the norms for transfer of Central Government |
employees, the case of the applicant is‘cértainly entitled to be considered by
the respondents in view of the nature of the treatment undergone by; him.
Counsel submits that there is no relevant materials .to show that the respondents
had considered the request made by the applicant with relevant medical reports.
Learned counsel submitted that it is not the case of the applicant that he must ba
allowed to continue in the same office itself and that it is sufficient to post him
in some other office with reference of order of appointment itself. Counsel
further submits that the applicant had clearly stated in the paragraph 4.8 of the
application regarding number of vacancy existed in Agartala. Counsel further
submits that respondents must be directed to give a posting to the app]icaxﬁtt in

the vacancy at Agartala in the prbmote_d post.

6. Mr. M.U. Ahmed, learned AddL C.GS.C. on the other hiand submitted
that under the existing transfer policy no officercan be a]lowved tocontinue in the
same office for more than 3 years and in the same station more than 6 years.
Standing counsel submits that the applicent had served in the same station for

more than 6 years and the transfer committee after considering all the



circumstances rejected his request and there is no justification to issue any
direction in this proceeding. Counsel further submitted that though the applicant
had stated in paragraph 4.8 of the application that there are some vacancies
existing in Agartala Division, this will not assist the applicant since under the
transfer policy the applicant can not be allowed to stay in the same station

beyond the period of 6 years since he has already availed that period.

7. I have considered the submissions of learned counsel fqr both the parties.
‘The fact that the applicant had completed 3 years service in the same office and
continued in the same station for six years is not disputed. It is also not in
dispute that normally an employee will not be allowed to continue in the same
station beyond 6 years és stated by the Respondents in the written statement.
Had the applicant made request for retention in the same office, the respondents
would be justified in denying the said request. Here the fact is that the applicant
is undergoing treatment for cancer, which is evident from Annexures ~ III series
& VII and certificates issued by the Tata Memorial Hospital. It is in the above
cimmn&ances, the applicant remained in the same station. It is this matter, which
was required to be considered by the 2nd Respondent or by 'the Transfer
Committee. While considering the request made by the applicant, there is
absolutely ﬂo&ﬁﬁg in the written statement to show that the representation
(Annexure — IV) submitted by the applicant has been considered with reference
' to his ailment and medical certificates issued. If the facts stated in the application |
are true there is o doubt in the genuineness in the medical certificates issued by
thg Hospital. Then, c@hﬁy, those certificates would have been the relevant
documents for considering the request made by the applicant. In this context itis |
_ relevant to note that even the appointment order referred various offices in the

various station to which the applicant can be transferred and posted. The

b



applicant has stated that there are few vacancies in Agartala Division which has
not been denied by the Respondents in the written statement. In the
circumstances, I direct the 3+ Respondent before whom the representation
{Annexure - IV) was made to consider the same with reference to medical
certificates (Annexures - Il séries & VII) and pass a reasoned order in the matter
within a period of one month from the date of receipt of a copy of this order. If
the request made in the Annexure - IV has to be e.onsidefed by the Tramsfer
Committee constituted for the said purpose, certainly it is open to the 3
respondent to transmit the request alongwith a copy of this order to the Transfer
Committee in which case the Transfer Committee will consider the request as

directed hereinabove.

8. By virtue of the interim order Passedv by this Tribunal initially on
26.07.2004 which is in force as on today, the said order will continue to be in
force till the representation (Annéxure ~ IV) submitted by the applicant is

| dispésed of in the manner of directed above and communicatebto the applicant.
While passing this order, I am not ﬁnaware of the decisions of the Supreme
Court referred to in the written statement filed by the respondents. Since it
appears that the request is made on valid grounds and since the representation
was not considered with reference to these grounds certainly according to me
the decision of the Supreme Court will not stand in the way of {;%rg directing the
respondents to reconsider the matter and pass appropriate order in accordance
with law.

The application is disposed of as above.

Oimv

(G.SIVARAJAN )
VICE CHAIRMAN
/mb/
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Shri Abhijit Kumar Das
-Vs-
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

22.07.1978~

19.04.2000-

08.03.2004-

18.03.2004-

01.04.2004-

Applicant was initially appointed as U.D.C
and thereafter got promoticns as per wusual
avenues of promotions and at present working
as Divisional Accounts Officer Grade-I in the
office of the Executive Engineer, Electrical

Division No.1l, Agartala.

Transfer Policy issued by the Comptroller and
Auditor General of India with the instruction

for strict compliance. (Annexure-x)

Impugned order passed seeking to transfer the
applicant from his existing place i.e. Office
of the Executive Engineer, Agartala to the

Executive Engineer, Bomdila. (Annexure-1)

Subsequent order issued promoting the
applicant to the post of Sr. Divisional
Accounts  Officer and posting him  in the
office of the Executive Engineer, Bomdila
P.H.E, Arunachal Pradesh as it was in @arlier
order. ' (Annexure-II)

Applicant submitted representation against

'the order dated 08.03.04 alongwith medical

certificates ate., and praved for his

retention at Agartala since he is a cancer

/
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patient and is under medical care of cancer

Hospital, Agartala. (Annexure=~IVay)

03.04.2004~ Applicant sent telegram to Respondent No.3

against the transfer order dated 18.03.04
referring to his earlier reprasentation dated
01.04.04 and prayed for allowing him to join
in his promoted post at Agartala.

{(Annexure-IX)

\//07.05.2004— In response to his representation dated

01.04.04, the applicant was directed to
submit certificates etc. in connection with

his treatment at the Cancer Hospital,

Agartala. (Annexure-vI)
22.05.2004~- Applicant submitted relevant certificates
atc. as desired. (AnnaxureTVII&VIII)

The prayers of the applicant have not
been considered but the transfer orders were

issued in an arbitrary and unjust manner

violating the professed norms of transfer.

HENCE this application before the
Hon’ble Tribunal.

Under the facts and circumstances stated above, the
applicant humbly prays that Your Lordships be pleased
to admit this application, call for the records of the
case and issue notice to the respondents to show cause
a8 to why the relief(s) sought for in this application
shall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that
may be shown, be pleased to grant the following

relief(s):

WAL ANEY A VI PINLY
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That the impugned order of transfer and posting issued
under letter No. E.D. No. D.A Cell/120 dated 08.03.2004

(Annexure-1) .be set aside and guashed so far the
applicant is concerned.

That the Hon’ble Tribunal be pleased to direct the
respondents to modify the order of promotion and
transfer issued under No. DA CELL/126 dated 18.03.2004
{(Annexure~II) and allow the applicant to Join in his
promoted post of posting of Sr. Divisional Accounts

Officer in any existing vacant Division at Agartala.

é.s Costs of the application.

a; |

%.4 Any other relief(s) to which the applicant is entitled
i as the Hon’ble Tribunal may deem fit and proper.

i .

i

ﬂ During pendency of this application, the applicant
H prays for the following relief: -

?.l That the Hon’ble Tribunal be pleased to stay the
f@ operation of the impugned transfer and posting order
” dated 08.03.2004 (Annexure-~-I) and dated 18.03.2004
% (Annexure-II) in respect of the applicant till disposal
1? of the Original Application.

;

:

i

i

|

i

|

i}

|

i

Al

i

i

i

|

i

|

b
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'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunais Act, 1985)

0. A. No. \eO_ /2004

BETWEEN

Sri Abhijit Kumar Das.
Divisional Accounts Officer-1I,
$/o- Shri Ram Prasanna Das.
O/o- The Executive Engineer.
FElectrical Division No.l,
Banamalipur, Agartala.

fripura West- 799 011.

© ~AND-

1.

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Finance,

New Delhi.

The Comptroller and Auditor General of India,

New Delhi- 110 002.

Accountant General (A & E)
Meghalay Etc.
Shillong.

Sr. Dy. Accountant General (Admn.)
O/o- The Accountant General (A&E),
Shillong.



DETAILS OF THE APPLICATION

This application is made against the impugned

transfer and posting order No. E.O. No. D.A. bell/lZO
dated 08.03.2004 issued by the Respondents No.4,
whereby the applicant has been éought to be transferred
from the Office of the Executive Engineer, Electrical
Division No.l, Agartala to the office of the Executive
Fngineer, Bomdila, P.H.E, Arunachal Pradesh and praying
for a direction upon the respondents for
modification/review of  the transfa; order dated
08.03.2004 on extreme compassionate ground considering
the serious ailment of the applicant and also for

consideration of his posting in the same station as

because he is a cancer patient.

I - I. I. E II I oI ]

~

The applicant declares that the subject matter of this
application is well within the Jjurisdiction of this

Hon’ble Tribunal.

Limitati
The applicant further declares that this application is
filed within the limitation prescribed under section-21

of the Administrative Tribunals Act, 1985,



Facts of the Case.

That the applicant is a citizen of India and as such he
is entitled to a&ll the rights, protections and
privileges as guaranteed under the Constitution of

India.

That your humble applicant was initially appointed as
Upper Division Clerk (U.D.C) under the Office of the
Executive Engineer, Rural Works Division, Tezu, Govt.
of arunachal Pradesh on 22.07.1978. Thersafter he was
promoted as per his usual avenues and at present he is
working é@ Divisional Accountants Officer, Grade-I in
the office of the Executive Engineer, Electrical
Division No.l, Agartala and till date he is continuing

his service at the same station.

That the services of the applicant is under the
adminiétrative control of Accountant General (A&E),
Meghalaya, Arunachal Pradesh, Mizoram etc. who 1is the
cadre controlling authority of the applicant. Th@‘
applicant during his service career was trahsferred and
posted in different places in the state of arunachal
pPradesh, Tripura etc. particulars of the transfer and

posting are given below:-

Sl. Place of posting Period of posting

No ’

1. Tezu, Arunachal |July’1978 to 1984
pradesh, R.W.D

2. Tawang, West Kamang, |Middle of the vyear 198
Arunachal Pradesh to Dec’1985. -

3. Itanagar, Popumpoma |Jan’86 to middle of the
division under P.W.D, [year 1989.
Govt of A.P.




r

A

4
4, Kumarghat, P.H.E, Div- |Middle of 1989 to
II, North Tripura. middle of 1992.
5. PLW.D Division, {From 1992 to 1995.
Aamarpur Division,
South Tripura.
&. Flood Control |[From 1995 to July’1998.
Division, no-1
Bortula, Agartala.
7. Exacutive Engineer, |From August’98 to till
Flectrical division |[date.
no.l, Banamalipur,
Agartala, Tripura
West.

That the applicant was sought to be transferred from
the office of the Executive Engineer, Electrical Div-I,
fagartala and posted in the office of the Executive
Engineer, Bomdila PHE, Arunachal Pradesh vide impugned
ordar No. E.O. No.D.A.Cell/120 dated 08.03.2004.
Immediately thereafter, the applicant was promoted to
the cadre of Sr. Divisional Accounts Officer vide order
No. DA CELL/126 dated 18.08.2004 and under the same
order he was again posted in the office of the
Fxecutive Engineer, Bomdila PHE, Arunachal Pradesh as
it was in the earlier order dated 08.03.2004.

{Copy of impugned order dated 08.03.2004 and order

dated 18.03.2004 is annexed hereto as Annexure-I1
and II respectively).

That it is stated that the applicant is suffering from

.

sarious ailment of cancer Disease, which 1is a case of

Barcinoma Base Tongue since 26N July 2002 and also

undargone radical concomitant Radiotherapy
+Chemotherapy treatment eto. under TaTA Memorial
Hospital, Mumbai initially for 49 days from zid




september’2002 to 215 October’ 2002. He wés advised
to report for follow up treatment and evaluation after
two months and was further advised to take report for
regular periodical check up. He was also advised to
take rest up to 3"9 December’2002, the applicant
thereafter was under constant medical treatment under
TATA memorial Hospital where he visited several times.
He has visited Dr. J.P. Agarwal, consultant Radiation
Oncologist, Department of Radiation_of Tata Memorial
Hospital,  Oncologist on  25.11.2002, . 27.01.2003,
28.04.2003, 29.07.2003 and 4.11.2003 which would be
evident from the medical certificate issued by tﬁa
attending doctor of TATA Memorial Hospital.

(Copies of six medical certificates\ of TATA

memorial Cancer Hospital are enclosed herewith as

annexures- III Series).

That your applicant received the transfer order dated
E.0. No. D.A. Cell/120 dated 08.03.2004 whereby the
applicant has been sought to be transferred and posted
from the office of the Executive Engineer, Electrical
Division No.l, Agartala to the Office of the Executive
Engineer, Bomdila P.H.E, Arunachal Pradesh. Aafter
receipt of the transfer and posting order the applicant
submitted representation on 01.04.2004 .to the
Accountant Genaeral, (A&E), Meghalaya, Arunachal Pradesh
etc. wherein he elaborately mentioned that he is a
cancer patient and has been under constant treatment of

the Tata Memorial Hospital, Mumbai and he has to attend

MUMWM@@



the Tata Memorial Hospital, Mumbai for post treatment
checkup.every three or four months and there exists a
1 cancer hospital at Agartala where he has to attend for
contingent medical aids for his day to day problems. He
also mentioned that his transfer to Bomdila will upset
the progress of his treatment and physically too he is
not in a position to move from Agartala to Bomdila and
it is the main impediments for him that there is no
such medical facility at Bomdila. As such he requested
the higher authority to post him in any vacant Division
at égartala, his application was forwarded by . the

Executive Engineer, Electrical Division-I, Agartala to

the Respondent No.3 vide letter dated 01.04.2004.

(Copy of representation dated 01.04.2004 and
i forwarding letter dated 01.04.04 are annexed
A
|

hereto as Annexures-IV & V respectively).

4.7 That in response to his representation dated 01.04.2004
aforesaid, the applicant was directed vide letter

bearing No. Da Cell/2-36/2000-2003/Vol.VI/252 dated

07.05.2004 issued from the office of the Respondent
No.3 to submit certi%icates in connection with his
i treatment at the Cancer Hospital, Agartala for
necessary action.

(Copy of letter dated 07.05.2004 is annexed hereto

i as Annexure-VI).

4.8 That in compliance with the directions stated above,

the applicant immediately sent the medical certificate

dated 11.05.2004 alongwith the O.P.D Registration card

Brupih wuma oo
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of the cancer Hospital, Agartala to the Respondent

No.3, through proper channel vide his application dated

22.05.2004, which was forwarded by the Executive

Engineer, Electrical Div-I, Agartala vide letter
bearing No. F.EST/P-II/5(161)/1303-04 dated 22.05.2004.
In the said application, the applicant again praved for
consideration of his posting in any of the vacant
Divisions at Agartalay/lt is relevant to mention here

that there are some vacant Divisions at Agartala at

present namely; PHE Div-I, PWD Div-I, Irrigation and

Flood Management Division No~I, Electrical Store
Division No.9, ﬁgartali//
(Copy of h@dical certificate dated lluOS.éOO4
&iongwith 0.P.D Registration card and application
dated 22.05.04 alongwith forwarding letter datéd
22.05.04 are annexed hereto as Annexure-VII and

ylll_respeqtively),

That meanwhile receipt of the order of promotion and
transfer dated 18.03.2004 received subseguent to the
order dated108~03.2004, the applicant sent one Telegram
on 03.04.2004 to the Respondent No.3 referring to his
@arlier representation dated 01.04.2004 praying for
allowing him to join in the promoted post at anrtala.

(Copy of the telegram dated 03.04.04 is annexed

hereto as Annexure-IX).

That the applicant most humbly begs to submit that as
par the professed policy of the Government as evident

from the letter No. 394-NGE (App)/11-98 dated



19.04.2000 issued from the office of the Respondent
No.2, some specific norms interalia are to be followed
for transfer and posting of Divisional Accounts
Officer/ Divisional Accountants the extract of some of
which are quoted below: -
(b)) List of Divisions 1likely to fall vacant
during the vyear should be published well in
advance.

(d) Option for posting in particular station(s)
should be cailed for from the individuals and
efforts should be made to accommodate the officers
at the place of their choice, subject to
availability of vacancy and on basis of seniority.
(e} a transfer committee comprising the group
officer in charge of works accounts and two other
Indian Audit and Accounts Department Officers of
the rank of Sr. Dy. Accountant General/Dy.
Accountant General, to be nominated by the Pr.
Accountant General/Accountant General should be
formed to consider the case of transfer.’’

It was also directed in the said letter dated
19.04.2000 that dispensation of the above mentioned set
norms could be made in writing, on account of extreme
personal circumstances which are guite distinguishable.

Surprisingly, none qf the above-mentioned norms
has been followed by the Respondents while issuing the

impugned transfer ‘order of the appiicant and the

M\'{r}j‘ k/(m%i‘)‘@
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applicant was not given any chance to exercise his
opcion whatsoever in terms of the norms aforesaid.
{Copy of the policy letter dated 19.04.2000 is

annexed hereto as Annexure-X).

4.11 That applicant most humbly begs to submit, that in 311
@arlier occasions, the applicant carried out the order,
of transfers without any grievances and served even in \
hard stations. In the instant case, the applicant being
in a helpless situation due to his dreadly disease and
present medical requirements is constrained to leave
Agartala and as such the applicant prayed for review of
his transfer so as to allow him to continuejat Agartala
in order to save his 1ifé only. It is pertinent to
mantion here that no other officer has been posted in
his place at Agartala following his transfer and as
such there is no impedimenfs for the Respondents to
allow the applicant to continue at Agartala, at least
till his treatment continues. But even in spite of such
ganuine cause and inevitable circumstances, the
Respondents have not con3idered.‘the praver of the
applicant aﬁd as such have acted in an arbitrary,
malafide, unjust, unfair manner in violation of all set
norms and principles of natural justice. It is further
submitted that the applicant has not been ralieved from
his present post bf posting and no one has been sought
to be transferred and posted in his place of posting in

the order dated 08.03.04, therefore there shall not be.
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any hardship on the part of the respondents to review
his transfer and posting order.

That due to non-consideration of his prayer the
applicant has been subjected to extreme difficulties
and mental stress since the proposed transfer will
disturb his course of medical treatment which may turn
to be fatal for him. As such finding no othear
alternative, the applicant is approaching this Hon’ble
Tribunal seeking for Jjustice and it is a fit case for
the Tribunal to interfere with and to protect the right
and interest of the applicant by setting aside the
impugned transfef order dated 08.03.2004 and directing
the respondents to retain the applicant at his present
place of posting i.e. at Itanagar. It is categorically
sybmitted that till filing éf this appiication, the
applicant has not vet been relieved by his controlling
officer in view of pendency of his representation but
apprehending release at moment at any time, as such,
finding no other alternative, approaching this Hon'ble
Tfibunal for an appropriate order/interim order to
restrain the respondents to release the applicant from

the existing post of posting.

That this application is made bonafide and for the

cause of justice.

- - - -

For that, the applicant has been transferred in

violation of all the set norms of the transfer policy
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professed by Government as stated in para 4.10

hereinabove.

For that, the applicant has been suffering from the
dreadly disease of cancer for which he is under the
constant medical care of the cancer Hospital at
fgartala, followihg his . treatment in TATA Memorial
Hospital, Mumbai and as such unable to move out of

Agartala.

For that, no other officer has been placed.in his place
ét Agartala 1in the instant chain of transfer and as
such there is no impediment for the respondents to
retain the applicant at Agartala which will serve the

public interest in a better way.

For that, the applicant has carried out all transfer’
orders in earlier cases as and when ordered in earlier
occasions and this is for the first time that the
applicant has been praving for his bontinuation at -

Agartala for extremely unavoidable reasons.

For that, the applicant being in extremely distressing
condition occasioned by the impugned transfer order,
submitted his representations before the Respondents,
with relevant medical certificates and praying for

allowing him to Jjoin in his promoted post in any

Division at Agartala, but to no avail.

For that the respondents acted in an arbitrary,

malafide, unjust, unfair manner and in violation of all
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set norms, procedures established by law and the

principles of natural justice.

[ ] . i I I
That the applicant states that he has exhausted all the
remedies. available to him and there is no other
alternative and efficacious remedy than.to file this
application.

Matters not previously filed or pending with any other

Court, .

The applicant further declares that he had not

previously filed any application, Writ Petition or Suit
before any Court or any other authority or any other
Bench of the Tribunal regarding the subject matter of
this application nor any such application, Writ
Petition or Suit is pending before any of them.
Relief(s) sought for:

Under the facts and circumstances stated above, the
applicant humbly prays that Your Lordships be pleased
to admit this application, call for the records of the
case and issue notice to the respondents to show cause
#8 to why the relief(s) sought for in this application
#hall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that

may be shown, be pleased to grant the following
relief(s):

That the impugned order of transfer and posting issued
under letter No. E.0. No. D.A Cell/120 dated 08.03.2004
{(Annexure-I) be set aside and quashed so far the

applicant is concerned.

e LjM &A,um«m/@@
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That the Hon’ble Tribunal be pleased to direct tHE
respondents to modify the order of promotion and
transfer issued under No. DA CELL/126 dated 18.03.2004
(Annexure~II) and allow the applicant to Join in his

— — :
promoted post of posting of Sr. Divisional Accounts

Officer in any existing vacant Division at Agartala.

Costs of the application.

Any other relief(s) to which the applicant is entitled

as the Hon’ble Tribunal may deem fit and proper.

9. Interim order prayed for.

- 10.

11,
i)
ii)

iii)

iv)

.12,

During pendency of this application, the applicant

prays for the following relief: -

That the Hon’ble Tribunal be pleased to stay the.
operation of the impugned transfer and posting order
dated 08.03.2004 (Annexure-I) and dated 18.03.2004
(Annexure~II) in respect of the applicant till disposal

of the Original aApplication.

uuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuu

This application is filed through Advocates.

Particulars of the I.P.0O.

I. P. 0. No. 1 159 419692 -

Date of Issue _ : 29 . 6.°04

Issued from I S Po. Suzoadvatl |
Pavable at : GPo. & Lroood'v"‘b':'

List of enclosures.

As given in the index.
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VERIFICATION

I, Shri Abhijit Kumar Das, $/0 Sri Rama Sundar Das,
aged about 48 years, working as Divisional Accounts
Officer Gr-I, in the office of Executive Engineer,
Electrical Division No.l, Bahamalipur, Agartala, MWest
Tripura, do hereby verify that the statements made in
Paragraph 1 to 4 and 6 to 12 are true to my knowledge
and those made in Paragraph 5 are true to my legal

advice and I have not suppressed any material fact.

Aand I sign this verifibation on this the 15t day of

July, 2004,
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| ) OIFICH OF TR ACCOUNTANT GENERAL (A& 1)
p . - ) T ¥

SUILLONG.

A meExuiRE - ﬂ_ .
L ’b\\

MEGHALAYA I1C: s

h

Comptroller and Audito
issued from time to time,
On'promotion their pay will be fixed under FR-27

I8 The following Divisional Accounts Oificer Grade I, are prdmotcd io the posi of Sr. -
Divisional Accounts Officer Grade (Group ‘R Gazetted) in the scale of pay of Ra. 7500~
~ 253-12000/~ fromt tie daic of takiiig over Cliaige it thic offives/ Divisionis sliowi agailist
" cach of their names o ' | |
! ) . ] .
’ Sl Name Posted from m*"wf’-&;i‘c'd‘ l() T
'_.NO- e .: o SRS _ ‘
[ 1 Stiri L.Shyamjaj Singh, O/o. the lixecutive Engineer, | O/o tie Exccutive Engineer,
,' Dao1r - Imphal Elcctrical Divigion No.l I&FM - - Division No.II
| Imphal, Manipur | Addi Charge | Battola, Agartala vice Shai
| ‘4 | Imphal East Division, PWD D.B.Choudhury, - Sr.DAO
L . ' bansicned '
2 | 8hh , [-Gurumurinhy, 1O/ the Fxcentive Engineer, | O/o the Fxecutive Engineer,
DAQ-] - Adong PWD Arunachal Pradesh | Along  pPwD Arunachal
e S .| Pradesh -
3 Shit Abhijit Kumar | O/o e Lxceutive Engincer, | Ofo LExccutive Lngincer,
Das, DAQ-{ Electrical Division No.L, Bomdila-  pHE, Arunachal
: Agartala Tripura, Addl. Charge | Pradesh,
3 A _ O/ C.E. De riment of Power : {
2. Az St Divisional Accounts Qfficer they are liahle to be transferred and posted to ay of
ﬂxC_Eng,ichring/Puwur Divisions in (i stale ol z'u'tmuulud.Pwdu.sh, Manipw, and
Tripura. , ‘ ‘ : '
3. The promotion is governed by the orders of the

Government of lidia and of the
r General of India and his dcsi

anated subordinate Officers ag

(1) () (1). In case they are willing 1o

exercise option in connection with fixation of DY on promotion in terms of Govemment

ol India's order below IR-22, ihey may exerci
1 (one) month from the date of issue of this

icgaid shall be final. T hie option should be subnuitted to ¢
Divisional Officer along with their Service Books,
It may be mentioned that they should take over charge

within one mont from the date of issuc of this order 1aj
that they have refysed promotion

and action will be take

s8¢ oplion specilically in (his regard within
order. Thc,opﬁnn once exercised in this

..........

H [ TS R B .
Us Gaice tnrough the concemed

in their new place of posting
fing which it will be presumed
ag per mileg,

. duiioriy ;e 4.G. 'y order duied 16.05.2 0G4 ux FA04IN of file No.DA Cell2-36,39
' 20002001-2003/5r. DA OmrCvel v :

<y,

u'x.}.)}

Si/-
wAccountant General (Admn)
, ' 2 ‘

Contd.
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110’ No,. DA Coll/2-36/99-2000/2001-200

Copy torwarded 10 ;-

- 110002,

- Memo No..DA Cell/2-36/99-
Copy forwarded to :-
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2000/2001-2003/81.DAO/DPC/Vol. V/2254-80

e

Dated:-

NI 71"\’\33
K\t YUL YLD

ptroller and Auditor Generai of India, | 0, Bahadur Shah Zafar Marg, New Delhi

Adf/ -
5i.Dy. Accounitaint Geneial (Adii)

Dated:-~

1he Sccretary, Departinent ol Power, Govt. of Manipur, Imphal.
The Sccretary, Public Works Departient, Govt, of Arunachal Pradesh, ltanagar.
The Secretary, Department ofPower, Govi. of Tripura, Agarlala,

.~The Chief Engficer, Department of Power, Govt. of Maninur, Imphal.

The Chiel Engineer, Public Works Departinieni, Govi., of Arunachal Pradesh, I(anaggr

The Chict Engincer, Department of Power, Gowt. of Tripura, Agartala.

Agatrtala. :

. The Chief Engineer, Lirigation and.Tlood Management Departient, Govt. of T ripura,

The Chief Engineer, Public Health Enginecring Department, Govt. Arunachal Pradesh,
 Itanagar, , '

The Dircctor of Accounts and Treasuries, Govt. of Arunachal Pradesh, Naharlagun,

Arunachal Pradesh

; 10 The Senior Deputy Accountant General (A&E), Manipur, huphal.
11 The Seiior Deputy Accouiitant Gelicial (A&E), Tiipwia, Agartala.

They are requested to  releare the officialr
immediately to enable them. to join in their new
place of posting and to forward the release order

immediately to this office for information

The daie of johdng,of Shui L.G.Mmhy may be
intimated to this office, '

lic is requested to intimate the date of release of
Shri D.B. Choudhury from the Division and the
date of joining of Shr L.Shyamjai Singh in the
same Division '

He ig requested- to forward the joining report of
Shn Abhijit Kr. Das on his joining in the division

[ ]
12 'The  Executive Fnginecr, Imphal
Llcctrical  Division No.d  Luphal,
Manipur
13 | The ~ Exccutive  Engincer, Elcctrical
Division No.I, Agartala Tripura
14 | The Execuiive Engineer, Along PWD,
| Along Arunachal Pradesh
15 | The Excculive Engineer, Imphal Sast |
Divigion PWN, Tmphal
16 | Officy of the Chicf Engiuccr,
| Department of Power. ‘Iripura, Agartaia
17| The  Lxccutive Engincer, I1&I'M
‘Division No.ll | Battola, Agartala,
- Tripura,
12 | The Executive Enginecr, Bomdila
= PHE, Bomdila, Arunachal Pradesh.
{a®) M207TShr LShyamjai Singh, DAO-T Imphal
“ Elccirical Division No.I Imphal,
Q ¥ Manipur o B
W }1” “Slui  Ablujit Kuniw  Das, " DAG-]
{ Electrical Division No.I, Agartala
Tripura

They aro requogicd to submit their joining report
in their new place of posting and to forward the

4+
samc to this officc immediately,




Noogrwer

-2l

-

$Co

R | 221 Shei D.R.Choudhury, SFVAOQ (Vo the | He in requested to submit their joining report in
| | Bxcoutive Engineer, 1&FM Division | lis liew place of posting and to forward the same
| NollBattola, Agartala, Tripura to thin office immediately, | |
2|8l L.Guiumurthy, DAO-1 Aong | e is requested 1o submit his Jjoining rcport and
l PWD Along, Arunachal Psadesh Jreemse the gaime to this oflice -
4 EOFLk : '
25, P.C. Kile of the above Officials
26 - Posting Table
27 G.LFile
28 S.CFile.
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 TATA MEMORIALCENTRE
TATA MEMORIAI HQSPITAL ‘Ba N2 03766}
o \ .
IIUM © Y9y E4o (§ BIEN) ST 1. e awh A,
Phaone @ 414 6750 ( 6 Linas) » + % . Or Erihest Boiges May.
B - 0¥ 13 ] ﬂ 2 G, Hdg 400 012
Fay - 022-414 6937 R J’f Darel Mumiie 400 17
AW . medimail@tmc.ernet i : B ’:{'}'«,f/ . '
E-mail : medimal @tme ermetn ‘
- Caso No.. BS12644 . - November 25, 2002
Mr. Abhijit Kumar DAS _ Ref. No BA N7 037661

7O WHOMSOEVER IT MAY CONCERN

This is to certify that Mr. Abhijit Kumar DAS, 46 years male, is a case of
Carcinoma Base Tongue. He was first seen in this hospital on 26™ July
2002. He ~was treated with radical concomitant Radiotherapy +
Chemotherapy treatment with Cobalt-60 rays to face and neck to a total
dose of 7000 ¢Gy in 35 fractions over a period of 49 days from 3"

- September 2002 to 21* October 2002. He is advised to see us after two
months for a follow up evaluation. He is further advised rest upto 3¢
D c\ember 2002, '

Consuhant Radiation Oncologist
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Biowwws TTIT TN h
TATA MEMORIAL CENTRE

ST WG - dlel |
' TATA MEMORIAL HOSPITAL BA 40981
RTY ': Y98 8040 (& FIZH) N . 3l arfe et =mf, ’

;’hone . 414 6750 (6 Lines) Dr. Ernest Borges Marg,‘
o¥d, 7ag - Yoo 0. ! .

FHAd : 0N-YIY KI3I0 » : |
Fax : 022-414 6937 Par/el, Mumbai - 400 012.
idm : medimaill@tme.ernet.in

Z.mail @ medimail@tmc.ernet.in

Case No. : BS/12644 ) January 27, 2003 1 :
Mr. Abhijit K. Das Ref No. BA-40961 |

TO WHOMSOEVER IT MAY CONCERN = .

This is to certify that Mr. Abhljit K. Das, 46 years male Is a diagnosed case

. of Carcinoma Base Tongue. He was treatéd with External Radiotherapy in
September 2002. He attended this hospital for follow-up today and has been
found to have no evidence of disease. He Is advised to come for further
follow-up after 3 months.

e s

. . Agarwal
‘Congitant Radiation Oncologist
Department of Radiation Oncology

YR
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- TATA MEMORIAL CENTRE

TATA MEMORIAL HOSPITAL ~ ,, 46003

31, 3t Aty anf,

Dr. Errest Borges Marg,.
uldt, faf - voo 09R,
Parel, Mumbai - 400 012.

UM : ¥y LYo (8 AF)
Phone : 414 6750 (6 Lines)
IRl : 09w L33

Fax  : 022-414 6937

& : medimail@time.ernet.in
E-mail : medimail@tmc.ernet.in

Case No.: BS/12644 | : ~ April 28, 2003
Mr. Abhijit K. Das |  Ref. BA46503

TO WHOMSOEVER IT MAY CONCERN

“This is to certify that Mr. Abhijit K. Das, 46 years male, is a diagnosec
case of Carcinoma Base Tongue. He was treated with Externa
" Radiation Therapy in September 2002, He attended this hospital for ¢
follow up evaluation today and has been found to have no evidence of
disease. He fs further advised to see us on 28™ July 2003 for his.nex
follow up evaluation.

o "0
~ Bf.J.P. Agarwal
. Consultant Radiation Oncologist
- Department of Radiation Oncology

{
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- Phone : 414 6750 (6 Lines)
a1

':;Z;S"f

TATA MEMO RIAL CENTRE

| KT W AWM dTeT o B
TATA M“EMORIAL HOSPITAL BA. 4] 080

: 0R-Y1Y £330 i, ag - yoo 09R.
Fax  : 022-414 6937
#9a  : medimail@tme.ernet.in

E-mail : medimail @tmc.ernet.in

‘Case No.: BS/12644 - - Ju!y 29, 2003

Mr. Abhijit K. Das | . ' Ref. BA 41080

10 WHOMS'C)EVER T MAY CON_CE_RN

Thls is to certify. that Mr. Abhult K. Das 46 years male, is a dtagnosed case of
* carcinoma Base Tongue treated wuth External Radlotherapy treatment in
September 2002. He attended this hospltal from 28™ to 29th July 2003 for a
follow up evaluation. On examlnatlon his disease has been. found to be -
locoregionally controlled. He is further advised to see us again on 3 November
2003 for his next follow up evaluation. :

Cons ltant Radiation Oncologtst
Department of Radiation Oncology .

ANNL)(W 7[ (/ivm)

31, arfe asta a,
Dr. Crnest Borges Marg,

‘ P:‘;rcl, Mumbai - 400012,
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| TATA MEMORIAL CENTRE
TATA MEMORIAL HOSPITAL

WM 99y L4o (& TIg=q) |
Phone : 4146750 (6 Lines)
WAl : 0R-¥9Y £33 -

Fax . 022-414 6937 .
0% medimail@tme.ernet.in

E-mail : medimail@tmc.ernet.in
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Ba 02128
$1. s dsta

- Dr. Ernest Borges Marg.

‘ﬁﬂ, tjas‘ - Y00 019R.

Parol, Mumbai - 400012

Case No.: BS/12644 | -November 4, 2003

Mr. Abhijit K. Das Ref. No. BA 52128

\

TO WHOMSOEVER IT MAY CONCERN

* This is to certify that Mr. Abhijit K. Das, 46 years male, is a diaghosed
case of Carcinoma Base Tongue treated with External Radiation
Therapy in September 2002. He attended this hospital from 3" to 4%
November 2003 for a follow up evaluation. On examination, his disease
has been found to be controlled. He 1+ further advised to see us again

after four months for his next follow up ~valuation.

\ .

5\&, . Agarwal
, Consultant Radiation Oncologist .
Department of Radiation Oncology



. L‘»"

.—27‘ -

4/‘0’/[":;7’111 _ZLL(S.UW)
TATA MEMORl/—\L HOSPITAL
(TATA. MEMORIAL CENTRE)

cA  Nv 007259

DR. ERNESTBORGES ROAD,
PAREL, MUMBAI - 400 012.

Phovie : 414 6750 (6 Lines)
Fax 1 022-414 6937 F 4
E-fn | medimail@tme.emet.net.in - 74

Hosp.Case No.BS/12644 1* March, 2004

TO WHOMSOEVYER IT MAY CONCERN

This is to certify that Mr. Abhijit K. Das, 46 years male, is a diagnosed
Case of Carcinoma Base Tongue treated with External Radiation Ther:
in September, 2002. He attended this hospital today for a follow up
cvaluation. On cxamination, his discasc has been found to be controlk
He is further advised to see us again after four months for his next folk
up evaluation.

1%31

Consultant Radiation Oncologist
Department of Radiation Oncology
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The Accesuntant Genaral (ALE)

,M1gh11ﬁyn,huunach1l Pradesh eta.
Shill@ng. )

( rough Prepar Chonnel ).

subject 3= Transfer and Posting - Prayer fer a
Ly aynpathetic reviowe

In refarence te your E. @.N@.BA/Coll/lzo At.0=3-04

" in conncction with transfer and pesting of bivisionnl Accounts

~:efficc§,1 beg meot hunbly ana ragpectfully to lay before you,
the following f£actos fox favour of your kina consideration,

_ That sir, 1) I an a Cancex pnticnt and have been v
‘under traatment of the 5/ Tata Memerial Hmapit11 Mumbai and |
in this: rcgnra ny lettar dated 22-1 03 nay kindly ba referred
to. R : ‘ ,

| 2)Thae recosrd of ny illnaao io already '
thoro in your office in coennoction with the various gpells
0f louvc granted to na fsr the two yanrs 1nat.;

3)+ I have to attend the Tata Monorinl
,Iuoncit1l for poot trantment check up cvmry thrae or Pour
" menths and thore aexiots a Cancax hosopital at Agw:tnln whare
Vconoultntiann are nmnde for day to day problcnn.,

4)+ Now uniar the prevailing ctwcumsotances
ny tr1nnfcr to Domdiln will surely upset the pregress of ny '
 'yrontnont and X am phyosically net in a pmsition tm neve to tho
‘new plnce of peotingp

. Thorefore, in view ef ny auffer&nga nrininqd
“nut ‘of the nll dreaded dcocnse of Cieor,I would raquest the .
- £avour of ysur kindiy rcviewing my transfer to Bomdiln and
‘post S me toany of the vacnt Diwvgsiosns nt Agartala for '
which act of yeur kindnessy I shall remain cver grentful te
yeu. Copieos of all dmcumonta 1nconncctian with ny treatment
is enclesed. - ' - SN _~,“. R

[
'

krnels's 6(sns conls et : Yauro faithfnlly,.i ; i
o B}

Tode Nosiori &l Jronfihd fllobe : _ , - ;
A s o, |
patea = H-0b soa,  ( AmizgrT  KUMAR  Das 7)) |

' ' Diviuion 1l Accounts officer Gr.l.

EXccutive Engincer,Electrical Divne
Ne.I, Agartala.Tripura West. -
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| ANNEXORE ~AL +

3
K
.?
NO .EST, 9-11/5(16 1)6 _
. i GOVERNMENT aF 1TRI .
‘ . OFFICE.OF THE EXECUTIVE ENGINEZER
- L m.r:cm:cczxx. DIVISIGN NG.I, AGARTALA
/" A : < TRIPURA s WEST.
Pated _ ! - /94,
. : . /
Te )
The Accountant General ( A&E)
- Meghalaya, Arunachal Prades otg.
L shillohg. ‘
Sub 1- Fcrwuraing the representatien rmccivea froq Y
‘ Sri Abhijit Kunnr Bzu.niviaional Acenunta e
Officer, Gr.I. si
‘o

N4
[

I senaing hercwith the rcproncnt-xtion na *

‘frecaivod from Sri Abhijit Kunar nao.niviaionnl Acdounta;

officer,0r.1,; for fqvour of yout nocoaamry aetion

vleacc. ' ; : "_ I
. | ,
Ysurs f£aithfully, /
Ewecutive Engineer ST
Electrical Piviaien No.I.—ﬁng’*
, o Agartnlm. e
Ciay to v |

o . . LoRmLgE
ykﬂsgfhhhijit>xumdr bag, Divibianal Aceounts
efficer,Gr,I. £or informatien. ' :

v o
b

Executive Engincere

-:.;.L:..'.._..e:'_.:';;,‘..;, A
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-
, - - REGISTERED POST
OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC::
SHILLONG, ‘
\ W
No.DA Cell2-36/2000-2002/V 61 1252 Duted:- 6.5.04
To,

Shei Abhijit Kr. Das, DAO-1
O/o the Txecutive Engincer,

 Eleetrical Division No.J.
Agartala,

Sub:-  Prayer for review of iransfer order.

In inviting a reference to yeur representation dated 1.4.2004 on the e subject abo‘.'e
[am dirceted to request you to submit Cortificates in ith you {rcatment at

the Cuncir Huspital, Agarlaly for necossary action in this uffice

Yours ﬁ\ith'[ilﬂjf,

AcCounts Umcer
Ve DA Cell

P S
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This 18 to certify that Shri Abhi jit Kr.Daa.uged 48 yoarl

\\(7 \’ 1
WA VST resident of Kunjaban Govt. Quarter.Agartala Tripura haa been

".(.&., .
sufferéng from Ca Base of Tongue since long time . K

"He 48 under treatment of Cancer Hospital Agartala and {

receiving proper care,regular Check up and'Chomothorapx¢

e, His attendance at regular intervals i8s essential & _U
“advi ged, ‘ . S
|
g\OH
, W
( DR. G. DATTA )
Dated,Agartala. : Medical Officer-Incharge
;tm i v Cancer Hospital
I o J . Agartala-793006.

blmhcalcyﬁcp/xn<hafve\ o
* ' zkgartnla."rripurni
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This Card1s a permanenT record.
Requeﬁpd to preser ve it carefully.

TGP A—2-8-2702=5 C"‘O—J C.'No. 9824

" Tuesday/Friday IFF/CT

ANNEXURE VI /C&n/v(

GOVT. OF TRIPURA

C ANCER HOSPITAL
P. 0. KUNJABAN, TRIPURA (\V )
PIN—T99006. ~ Tel. No.—35:2775-
OUT PATIENT DEPARTMENT
O. P. D. Registration No- 3 ‘5'/0 2

NaE: Abk‘r\- ez Don

AGE : 4"{'745( cUSEX: M
OCCUPA’I'ION Cm‘ Loonvice |
ADDRESS 7 &mq nggmw\o Den .

V= K jin 57 Gt CQ‘”
PO» @w)&-&;ﬁ’v -

RELIGION H

TC &) :

Date of Fxrst Anencancc- {

! 550‘(’ (@ f 1 <-7> |

DIAGI\OSIS o ) {

,\&J D (LA \
JumePDon;_- ‘ ’

NMonday /Thursday [RIF/FE™ATD

Wednesday/Saturday N L iiE



b : . '
Date . | Prescription - - Dare

i

N #D
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‘ - Gevamnent eof Triourn -
Exccutiv« Bngineor.nlectrical Divioien
NQ.I Agartala , Tripura. .

o o | | Dated _ 27] S _/94.

e
-
oo

%:e Accsuntant @mnarai (A&D)
o Meghnlayn,hrunehhal Pradesh otg.
: Shillonq— 793961. :

,°u,

A
&

A'\78ub 3-"p6:wnraing the praycr ef rcview of fransfor
RS . order in respegt of Sri- Abhijit Kr.Ban.EA@ Gr.I.

I m forwarding herewith thc prnyar af .
. 4 rovicw of tranafor order mlengwith tho xerex espy |
*  of rdgords for treatment at the Canaor Haepital ";4..
EREE "Agnrtaln as reqgeived fren Sri Abhijit Kr-naa.nho Gr'
 for faveur of ‘your kind sonasjdsration Plcaao.

o Enclb t= Ap htated absva. | 3Y6ufa*f51£h£ully,i:
nxecutivo hnginoox.
Elcetrigal Pivigien No.x.g
Agmrtal&., S
o Chpy to ::)// .
IR 2N . Sri Abhijit Kr,Das, BAro argI of thia @ffiaa

for 1nfermation plens@.

’

mwoautiva Engin::ﬁz
Elsetrical Pivisien Na.I,
S qurtnla. B
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To Lo :
The Accountant Ganeral ( N&E) o
__Moghalaya.hxunaahal Pradash ata. "
ﬁhillonq-,,‘ . ; 4 - ) . o L Cd

) . ~h;v “;};' “7'f . | .""f'qu : - . 2
L i AN

(- gThreugh Pxeper Channel. YA

AR ATEREN v ST B L

Sub 3~ Praybr far raview of trnnsfer ardar. R ey
S 'fr\}.f 3 ,u{ B L ?’7-”f;.f' R ‘, {z\x
fsird,. :. Jigﬁﬁ.,tﬁﬁzf .”" ~f ;. I - _ . R

, IJ xqfermncc ta yeur lettar NQ.DA chl/z-as/

A.ﬂ_2000»209;/‘V¢1~VI/252 ﬂtd. 7-5-2004 thia in Lo . onclono

'{73“XG:ox eople ,of recerdn in praaf of ny enntinuoa trcatnan
' at the Canqgr /Hospital Agartala for fnvour of your kine ¥
 'aonsid=:afi aland furth@x naaoaaary actinn on ny prayer o

ata; 1-4[\0 4

uxfﬁi?;, /I{ahall rennin aver grateful to yma 1f wmulﬂ
‘kindiy pont me to nny of tho vacant Dﬁvioion at Agzrtalay

o Q

| Datod,hgartala.
tho 22nﬂ May.2094.

i ‘: i

22
( KBHIJIT ‘KR« BDAS )
. BA9.grade<I. . o
S D .. .e/0 tha ‘Executive. Dngineox.
S U . Elcct.Divn.Ho.I Agﬁrtala..
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THE Accmuuxnuw GLNLLAL(A&«)
DA CLLL sHILLeng

-Rxf YOUR QADER NG eDA CLLL/126 DATLD 18.3. 04( ) KIuDLY

ALLQW ME 10 Join IH THL °uuMOTIOH AS ouoDA@ HBLE AT

‘*‘AGAJzALA( ) I7 HAS A LCFLALNCL ™ MY RepR lATIQNf*ﬁﬁﬁfnw“
DATLD 1644048(s) o '

YOURS FAITIFULLY _

ABHIJIT KUMAR pas
DAD GRARE I '

H@T T\" 31 'l‘uLBGPu\Y"II‘Q

\

(Asiz7zT RUMAR DA?.) |
DIVISIONAL ACOOUNTS GFFICER GRADE T
EXLCUTIVE SIGINECR LLLGTRICAL DIVH.I

.‘sbART:\LA TR PURA WEST.799001, '

N

IR R

Q.rm‘tch'zl Pradaegh ctc.&ailleng-?:vlooa fsr £avour af

Psnt capy’ in 'ca'nfsmatién to 1=~ 2 F)
e Aceountant General, "?&m me—()/\cxlo\\sz
inf@rﬂntian anag nacesmry actisn plans

G,

)’))

‘e ,.;I,:t : (AEIIJIT Kur! /\.[s w\“

C  DedeDo GRReX. ' o
z:xdcunw. ucmrLR,LLLch c:m .
- BIVIsicn ne. + L1, AGARTAL A« TRIPURA( W)
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OFFICE oF tHE COMPTROLLER AND AUDITOR GEMERAL OF IHDIN
PR le DELMI —-110002 ' ~

No. 594-MGE(APp)/L1l-76
Dated 19.4:2000

. Accountants Qeneral/Accountant Qeneral
1nq with rhe cadre of Dlvislonal Accountants,

"'Madam._t ,

)] neLd to evolve some clearly defined norms and a unxform aind
vﬁ»p rent. ipolicy of transfer and posting of Divisional Accounts
:?Qerq/01V1a10nal Accountant was being felt for saztime. Though
’“ofer is an. ingidence of service of Divisional ﬂgcounLant It =hould
Hfffected in such a way Lhat it causes minluuuninC@thnltncw LO b
1viduals and.at the same time it fulfils the adiministirative
iremano.‘Lt has, therefore, been decided o presgribed the
lowinq brbad paramcterc for transfer And posting of 01v1 ional :
o ouan Officers/Divisional Accountants which should be followed
¥;~upulou31y und uniformly.

17QLranchr and pesting should normally be made onge in a year and
;-annual transfers should be timed properly so that these may not
de1sturb the aCddcmlc seasion.

ii(b)?.,Iist of Divisiohs likely to fall vacant during the year should bo
' f'”publlClsed well in advance.
i

~

Qf(c)jfolvioion should be properly graded by following the instructions
Sidssued in this regard from time to time and posting of officers
-should boe madd in the appropriately graded Divisions:

: (d)kiOption for posting in particular station(s) should be called for

Cfrom the individuals and efforts should be made Lo accomnodate Ghe
of ficers atl Lthe place of their choico. subjectls oo avallabl 1Ly of
vacancy and on basls of sonioriLy. Tho foverse  Gomner s wiven 1y
the Inspecting Off icer audlting the accou o ““f,“‘~‘~‘ﬂnw

| adverse remarks: made by the Executive Endi

'l of the Oivisional'hccbunts Officers/0ivis

- are finally substantiated and the performa
Csubmission of accounts may also be ke

v C. a5 l'>:“€—}ao)\ ) }‘4’ tsz. (of

//t/{u ,i/'t\
,{))"" l

/“_i'“!,l. Xe) (_;‘«l -€-
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o

way be lssued.
\DidpmnoaLion of the set norms could be made

o R
./ . }‘ ? A8

a Lransfer Conmibtens compi-i=ineg the Group OFf icer
worla neaoun b anel bwo olber T say rvd b
OfFlaars ol Lhey pande ol Se. ey, Acooun Lot

in ateon of

K Moot s Doepsae ol
SO a byl Aaceoib o)
General, to be nominated Ly Lhe P, Accountant: tieneral /Accountant:
(Eiene;;“til should be formed to consider the casze of tr‘ansfer".
tenure of posting ehould normally be three vears in a par 1‘ u;lm
Dlvision and six years at a particular station:

Che
]
o

an: off 1cer should normally allowed to serve the last three vears
of Iu service life at a place of his choice even if it results in
his stay 1n the samme place etc.~beyond the normal tenure

Y
|
. i' I

a qel“lcrai'.or-d@t‘ indicating transfers and Dostinqs of all officers
should be notified in addition to individual posting orders thabk

only - in er"v _
e\«eptional circumstances, to be recorded in writ mq. on account.

xtreme personal circumstances which are auite dis Cinguishable.
Youra faithiully,
S/~

" Asstlt. Comptroller and. Auditor General (N)

oo Gartifipd ta e trug o7
N . )
w1y gt

SRR }(\\\’
' Section (fjlrrr (1)
Wty YT GUIVAILATT Hanen
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% o Guwahaei.] § (f/;s \ \/‘
. " .. L0 _ /<.. /\\ W
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. IN THE CENTRAL ADMINJSTRATIVE TRIBUNAL GUWAHATT *'Q.: § .
: . . . ¥ S
~ e e LR
~eoe o (BENCH AT GUWAHATI) a8 Rk
B, G ..
IN THE MATTER OF - w?:
o

0.A. NO. 160/ 2004

) : & M.P No\. 68[2004 IN O.A. NO. 160/2004 .
Shri Abhijit Kr. Das
Applicant
Versus

The Union of India & Ors.

Respondent

IN THE MATTER OF

1

An affidavit in opposition on behalf of Respondent No. 2 i.c. the Accountant

General (A&E) Mcghalaya ctc Shillong. , N
WRITTEN STATEMENT

The humble Respondént No.2 submits the Wﬁtten Statement as follows :-

1. That with reference to the Statements made in Paragraphs 4.1 and 4.2 of the -

application, the Respondent has no comments to offer.

2. That with reference to the Statement madce \m Paragraphs 4.3 and 4.4 of the
!

application, the Respondent humbly submits that the petitioner who had
completed more than 6 (six) years of continuous service in' the office of the
Executive Engineer, Electrical Division No.I Banamalipur, Agartala Tripura West

was over due for transfer out of the station because as per existing transfer policy,

_ normally no Divisional Accounts Officer/Divisional Accountants can be retained
!

)



[

4
/4

for more than 3 (three) years in the same division/and more than 6 (six) years in

~

the same station. The Petitioner, as per the terms of his appointment order at Para

+

4 had accepted that “He/She will be liable for transfer in any of the PW.D.

~ offices/offices of the Chief Engineer in the state of Tripura/Manipur/Nagaland and

Arunachal Pradesh etc. as well as in the office of the Accountant General “Assam/
Mocghalaya/ Nagaland/ Manipur/ Tripura”. Thus petitioner’s claim for his further

\
retention is thus not tenable. '

[Copy of appointment order No. Estt Order NoWMI/91 dated 5.8.85 is
\

annexed as Annexure - L]

. That with referencé to the Statement made in the Paragraph 4.5 of the application

the Respondent has no comments to offer.

. That with reference to the Statement made in the Paragraph 4.6 of the application

the Respondent humbly submits that the applicant submitted a representation on

" 1.04.2004 whercas the transfer order were alrcady issucd on 08.03.2004.

\

Representations received from the D.A.O.6/D.A.s for postings/transfers in their

- choice divisions or retention in the same division are put up to the transfer

Committee for consideration. The representation of the applicant was also put up

\

together with® other representations to the Transfer Committee. The Transfer

Committee did not agree to his request and he was transferred in the interest of
pui)ﬁc se;rvice. As i)er existing transfer Policy normally a D.A.O./D.A. is allowed
to serve in a division for a maximum period of 3 (three) years. The retention of the
applicént in the same station/division was thus not possiblc or acceptable in the

light of the extant orders of Headquarters’, of respondents.

[E.O.No.DA Cell/120 dated 8.3.2004 is annexed as Annexure II}

i ‘That with reference to the Statement made in the Pm‘agl'ai)hs 4.7 and 4.8 of the

application the 'Respondent humbly submits-that it is a matter of records and thus

~ have no comments to offer.
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6. That with reference to the Statement made in the Paragraph 4.9 of the application,

————

" the Respondent humbly submits that the transfer with promotion order dated

18.03.04 was issued as it was duc to the Applicant. Accoidingly the applicant was
promoted and posted to the’ office of the Executiv:e Engincer, Bomdila P.H.E.

Arunachal Pradesh in the interest of public service. The applicant had sent a

telegram on 03.04.04, and this was considercd alongwith his representation of

1.4.04 by the Transfer Committee as stated above in Paragraph 4. but his case
t

could not be considered as it would put the administration in dead lock.

[E.O.No.DA Cell/126 dated 18.3.2004 is annexed as Annexure III]

!

That with reference to the Statement made in the Paragraphs 4.10, 4.11 and 4.12
of the application, the Respondent have no comments to offer.

. AN .
That with reference to the Statement made in the Paragraph 5.1 on grounds for
1 .

|
relief (8) of the application, the Respondent humbly denies the allegation. It is
submitted that the policy laid down has been st_ric-:tly followed and that the transfcr

of the applicant and his subsequent representation have been considered and

i 4

decided by the transfer Committee. It is respet.;,tfully submitted that the transfer is

in public interest. It is well se{tled in law that transfer is an incidence of service

and the scope .gf judicial review iﬁ transffef is limited to t!ic extent that transfer
ord&;,r is liéblc to be challenged only if it is- malaﬁde, made for extrancous
consideration and/or is arbitrary. mdividufl_pcrsonall problems have no relevance
and-have to be considered by Dc;;arlmcnts and not by courts (Shilpa Bosc Vs
State of Bihar AIR 1991 SC 532). Reliance is also placed on tho/judgcmcnts of the
‘Supreme Court in NHPC Vs Shri Bhagwan (2001) 8 SCC 574, SBI Vs Anjan
Sanyal (2001) 5 SCC 508 and Public Services Tribunal Bar J’Xssgciation Vs State
of U.P. (2003) 4 SCC 104. | |

That with reference to the Statement made in the Paragraph 5.2, of the application

the Respondent has no comments to offer.

A

AN
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10. That with reference to the Statement made in the Paragraph 5.3 of the application

t

the Re'spondeﬁt humbly submits that it is a matter of records.
11. That with reference to the Statement made in the Paragraphs 5.4 and 5.5 of the
{ , ai)plication fhe Respondent has no comments to offer.
12. That with reference to the Statement made in the Paragraph 5.6 of the application
1 : “the Respondent respectfully submits that the ropresentation of the \applic.ant was
‘ duly considered by the transfer Committee and rejected.
) 13. That with reference to the Statements’made in the Paragraphs 6 émd 7 of the
application the Respondent has no comments to offer. |
14. That with reference to the ’Statemlcnt made in the Paragraph 8 of the application,
o the Respondent hmﬁbly submits that the relief as prayed by the applicant at this
stage would be against the transfer policy which is umacceptable to. the
agiininistrat{on at a whole, and it would put the vvholé administration in a dead
P lock. Thus, it is humbly praycd, that thc Hon’blc Tribunal may kindly pass .
necessaq" orders directing tl_w petitioner to join his new place of posﬁng i.e. office
of the Executive Engiﬁeer, Bomdila P.H.E., Arunachal Pradesh. 7
15. That with reference to the S\Mteménts made in the Paragraphs §.1, 8.2, 8.3 and 8.4
of the application ‘the Respondent have no comments to offer. |
16. That with reference to the Statemehts made in the Paragraphs“9;, 9.1,10,11 and 12
o .of the application the Respondent has no comments to offer.
That this Affidavit-in opposition\is filed bonafide and in the interest of
public service. \

That with regard to the Statements made by the applicant, the Respondent

humbly submits that in view of the facts and circumstances stated above, the

’

Respondent most respectfully and humbly prays that the present application as’

s =

filed be dismissed, cost imposed in favour-of the respondent be allowed to be

implemented without any further delay. 0
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- VERIFICATION. ‘ -

|

L, Shri S.A. Bathew, Sr.Dy. Accountant General (Admn) of the Office of the
Accountant General (A&E) Meghalaya, _Anmai:hal Pradesh, and Mizoram,
Shillong, do hercby solmﬂy declare that the statements madc above in the
Written Statements are true to my knowledge, belief and information and I sign |

the verification on the at Shillong,

-

_— ,

b | ‘ DEPONENT,

Identified by .

ADVOCATE ,

Solemnly affirmed and sworn before me this day the

Sépt 2004 by the deponent above named on being identified by * Shri

~

, Advocate, Shillong.

2 3



OFFICE OF.THE ACCOUNTANT GFNERAL(HCCOJNTU)
JlLaLIrU‘\I A»{/\a ° nQ}-{I LLO[.\]\]Q ‘ )

Est+.05dex No,i, I/‘?a ~Dt.Shillong, the_ 5 - 8-83"
‘ ' D e 2
. Shri/Smti, _ ‘4'6 /v;,vz /'L«.-Lw aN o %ﬁ{ﬁ/ M A

Office of thej%ﬁ? [wag; Totios bk~ /&w (/\ MZ.‘)
- ;de&MNhLXAJL #&e&gawf

¥

is app01nted temporarlly to off1C1aTe as Emeroency(Unqual fled\

: J”nlor Grade Divisi oncl Accountant under: the Aomxnwstratxve control

'of this offlce subﬂect to the fo1lowwng terms and’ COndltJons

<l (a) Whiie offlclatlng as Junlor Grade DJVlSlonal Accountant,

he/ hé'WLLl draw pa y in the scale of pay of Jr, Grade DlVlSlonal
ACCOdntants of Rs 42ﬁm15w500~EB~l5w560w20—640~FB~20m7ﬂO~25—730/-

| to be fixed under normal rules appllcable to ihem read with the
G I dec331ons Noo(5) a (14) below FsRe22C of Chacorl‘s Complla -

'tlon of F. Rsu, and S Rg:., Vol,I, 8th Edition and other a’loWances

(b) That in case of any change made subsequenfly in the

“mode of leatiOn of ‘pay by the Govt of>Ind1a,,hls pay w1ll_be re-

vjflxed~on that basls,

(¢) Rﬁgk'No claim wiil be: entertained for‘fall'in-emolumehts

if any, conseduent upon fiXatioh of pay under the aforesaid rules

(d) No clalm for protcctlon of substantlve/offlclaflng pay

'or the parent department w1ll be entertalnod
2, ' After pa851ng the DlVlSlonal Accountants’ Grade Examlnatlon

fto which ho/she’ls eligible to appear after successful officaation

it
for two years in the capac1tv of tmergency(Unquallfled) Jun¢or

_G Grqde DLVlSlODaL Aecountant W1th1n the prescrlbed chances, he/shfc

may be absorbed in the cadre of DlVlSlonal Accountant*subject to

{

fulfllment of other: cond1t:on¢ and avallablll*y of posts, :

Coﬂntde..qou.?-.-'

~..as-admissible to the Central Government employces from tlmc to tlme,vf
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4, HOfSh@”Will.bO liakle for transfer in any of the Dcwoﬂffi
A : ‘ ;

revised rc%W*ﬂ”;>cb¢v0Lv no claim for T

the Chief Brogineers in the State of Tripura/Manipuz/

ﬁlapﬁy,of‘bic/quﬁparent department(s)
Jvnfmxablon of pay in the

. Gracde Divisional AGouNTA 1+ will b( en ortalned
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%) The Executivé Engluz_;,ﬁgral Woxks DiVi5i0no ﬁ@mdila, _

R ﬁ.ﬁrunagh@i_i’;@_ﬁ@ﬁil”.,m. e i requested “fo obtain the

]

Bndertaking meni loned &t Hﬂ'ﬂ A avdye from Thri

S “Qasrﬂﬂﬁﬁ,ggthmﬂﬁnuﬂ,mqa foWch the same to Thlis
of fice Immecial o?y;

B) The Exeéutivp_ﬁhgi.zgfyguga;wr DLViGiO Pepompema,~
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6 55T8 Aphijit Kumax. Das:. Ue Ml-, Office of the ff*ﬁ.‘.“t:__‘?-“ﬁi.““*&r!_;,-

Towang Sub -Divi,Sion, R.M.ﬁ. . Arunachal P’radegh, Tewang.
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THE ACCOUNT ANT GENERAL (A&E) MEGHALAYA ETC,, SHILLONGW

.0 No. DA, Ccn/mo Dated;- 8-3-2004

)

- The foll?wing Sr. Divisional Aocounte Officers and Divisional Acoounts Officer Graclc«I & H are
wlerred and postcd to the Divisions noted against each ag shown below,

S

Ny

They are requested o submit their handing over memorandum to- their Divisional Officers ynder

mmation to thlB affice.

/

The Dl\isxonal Officers/Controlling Officers are requested to release the Oﬁicxa]s concemed

wrking under them latest bv 9™ April 2004

utkler intimation to this office and to forward a formal

rding and takmg over charge rcporl of the officials concerned to this ofﬁce at an carly date -

The transfer is in public inferest.

Name & - Present Division Division Transfer to REMARKS
" No i Deslgnation 3 : T ,
. | Shri P.C.Borah, | O/o the Ex.Engineer, | O/o The Executive Shri P.C.Borah
! Sr.DAO Gumtti Electrical Engineer, will move first to
Division Jatanbari, | Pasighat Drilling Dlviston. release Shir|
¢ Tripura, Addl, charge 1& I'C, with addl, C’lmrge . | Sarkar, N
of Gumit Civil, .~ | of Pasighat I&FC ' [« | %, 0" g
i Division (Power) | Division, Pasighat vice : ‘_'
) ' Jatanbarl Shri U.N.Sarkar, Sr. DAO '
* | U:N.Sarkar, -Ofo the Ex, Engineer O/o the Ex. Engineer - -
- Sr.DAO, +| Pasighat Driling Gumti Electrical Division,
- | Division, I&FC, with | Jatanbari, Tnbinra,'wnth ‘
| addl. charge of additional Charoe of "
Pasighat I&FC, Gumti Civil Division, .
Division,Pasigaht (Power), Iatanbarl Vlce f '
] DN Shri P.C.Borah ' L ' i
4. | A.Pharami, O/o the Ex.Engineer | O/o the Ex. Engineerf;';* Ll Shri Pharaml will
‘ DAO-], :| Gas Thermal Civil Building Project Division .- | move ﬁrst to.
Division (Power), No.IV PWD, Imphal, vice ' | release Shri
Rokia, Tripura, addl. | L.Shanti Kumar Slngh, A
i 3 - | charge of Gas DAO-I S '
! Thermal (Elect.)
Division, Rokia, :
~. | L.Shanti Kumar | O/o the Ex.Engineer | O/o the Ex. Engincer .
: Singh, DAO-I Building Project Gas Thermal Divislon,
| | | Division No.IV PWD, | (Power) Rokia, Tripura,
i | -Imphal AddLCharge of Gas
f Thermal (Electrical)
! Division Rokia. Vice - =
' | A.Pharami. Lo
' N

B S

T T R UL N L L
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O/o The Ex.Engineer
Agartala Division
No.V, PWD, Agartala,

O/o The Ex. Engincer
Imphal Electrical Division
No III Manipur vice Shri

| Shri L. Thoiba

| Singh will move
{irst to release

N.Kumarjit Singh, DAO-I | Shri N.Kumarjit
: Singh.
0 | NuKumargjit O/o The Ex. Engincer | O/o The Ex. Ungincer '
‘ » Singh, DAO-I Imphdl Elect. Division | Agartala Division No.V,
| . No.III, Imphal PWD, Agartala vice
e o Shri_L.Thoiba Singh.
7. | Bhabesh Of/o The Ex.Engineer | O/o The Fx.Iingineer
‘ Chakraborty, Zlro Elect Division Flectrical Diva No.IV -
i DAO-1 AP Udaipur vice M. Sanajoaba
5 " Singh already transferred - "
g | Anindya Kr. O/o The Ex.Engineer | O/o The Ex.Engineer Shri Anindya
i Das, DAO-II RWD Sepps, A.P. | Ziro Electrical A.P.vice ~ | Kr.Das will move
Bhabesh Chakraborty, first to release -
! DAO-I transferred Shri
- | : B.Chakrabroty.’
9. iD.Roy O/o The Ex.Engineer | O/o Chief Engineer, PWD '
' Choudhurv Capital *A’ Division, | Imphal, with additional
i | sr. DAO PWD, Itanagar' charge of Buiiding Division
S : No.IPWD Imphal, vice .
. 1 Shri M.Heramani Smgh, )
[ | DAO-II L
10 | M.Heramani Ofo the Chief © Capital ‘A’ PYVI, A.P. vice .| Shri M.H.Singh,. ,
! Singh, DAO-II Engineer, PWD D.Roy Choudhury will move first to
! Imphal and additional | transferred release Shri D.Roy
: charge Bullding Divn | | Chouhdhury
§ No.I PWD Imphal . S 5
1. A.Kanungoe, O/o The ix.Engineer | O/o The Ex.Lnzincer
" DAO-I Paisghat CElectrical Highway South PWD, ‘
? Division, Pasighat, AP | Iry:hat, Vice Shis A Binode |
"Eorosharma, DACL .. ‘
- 12. | A.Binode Kr. O/o The Ex.Engineer | O/o The Dx. Tuzineer Shri A.Binode |
‘Sharma, DAO-T | Highway South PWD, | Pasighat Eiect Divn AP, | Kr.Sharma, will
Imphal Viee AKavungoe, DAQ-I move first to relese
| _ : » ' ‘i Shri A.Ixanungoe
0 72| D.Khamzachin, | O/o The Ex.Engineer | O/o Ti:e Kx.fngineer . Shri -
DAO-II N.JL No.Il PWD Rig Diva PHE, Agartala | D.Khamzachin -
; Imphal additional vice P.C.13as. Sr.DAO will move first to
| ) charge N.IL Divn No.I ~ release Shri,
b PWD, Imphal P.C.Das
%4 | P.C.Das, Olo The Ex.Engineer | O/o The Ex.Engincer NNH. |
‘/§ | St.DAO Rig Divn PHE No.lII PWD Iinphal ‘
f Agartala ' additional charge NI

Divin No.] PW1),Imphal -

\
|
i




p —f;—'Woi, Sr.DAO

"
?’/»

' Sr.DAO

I
|
16 I D.B.Choudhury

18- .

. ’ \

e . - 3 | ‘
O/o The Ex, Lngmecr O/o The Ex. Engineer
Banderdewa PWD, Jairampur PWD AP, vice
AP, K.C. Das, DAO-I relieved

i of wdditional Charge.
O/o The Ex.Engincer | O/o The Ex, Ingineer
I&TFM Divn No.11 Imphal Klect Divn No.1
Agartala vice L, ‘.‘.h:‘,mjni Sing,

| DAO-T

£7 | L.Shyamjai

O/o The Ex.Engfﬁiéer '

I&FI Uivn No. 11 Agartala

Shri L.Shyamjai

Singh, Imphal Elect Divn -vice Singh will niove -
DAO-I No.I DI Chonghary, St.DAO | first to loloaso o
| - | Shri N
] : D.B. Choudhury
.41 D.N.Mohan, O/o The Ex, Engineer | O/o The Ex. Lugineer | Shri D.N, Mohan
-1 DAO-1 Seppa PHE, A.P. Changlang PWi vice . | will move first to
! I K.C.Das, DAO-I ~ lrelease Shri
1 K.C.Das
I\ C.Das, O/o The Ex. Engineer | O/o The Ex.T Engineer
| DAO-I PWD Changlang, AP | PHE Divisiou No. IV
| ‘ Agartala,

i, S.C.Ghosh,
DAO-T

O/o The Ex.Enginreer

| Tawang PWD,AP

O/o The Ex. Engineer
Electrical Di .'lsnon No.III,
Agartala,

77, | JP.Singa,
Sr.DAO

O/v The x.Engineer
Roing RWD, A.P.

O/o The Ex.lingineer ,
Tawang PWD, A.P. Vice
S.C.Ghosh,DAO-I

Shri J.P.Sinha will
move firstto "
release. Shu
S.C. Gl\osh '

*2. | J.K Lahiri,

Of/o The Ex.Engineer

' O/o The Ex.Engineer -~

J.K.Lahiri will

s.PpAa0o

.1 8rDAO Pasighat PWD Tawang Elect Divn vice | move first to-
! \ N.C.Burman DAQ-I release Shri N.C.
i ' Barman.
)3 | N.C.Barman, O/o The Ex.Engineer | O/o The Ex.Inginec
/§ DAO-T Tawzng, Elect. AP Kollzsaiar PWID, vice Shri
1 BeCheiroborty, Sr.DAO
Y/ / | Birajendu O/o The Ex.Engincer | G/o The Ex.Tocincer Shri
; Chakraborty, Kailashahar PWD, Northern Divp WD B.Chakraborty
, Sr.DAO Tripura Dhavmeagae vice .‘»Nng, will move first to

release Shri S.Nag,

S ;Shyamaleudu
Nag, Sr.DAO

O/oTheEx.Engineer
Northern Divn
PWDDharmanagar

O/o The Ex.Eng ineex
Thoeuhsl PET, v ith
additinpel ety of PWD
Thouh ot Maninar vice

P.ATonalem Sinch, Sr.DAO

l

74, P.Mangiem

|

| Singh, Sr.DAO

O/o The Ex.Engineer

| Thoubal PHE

[ j i
| Manipur with
additional charge

; Manipur

PWD Thoubal Diva. -

O/o whe Bx. Englaecr
TIayubiany Etectrical AP,
Yice Swapan Ki
Chakenborly

| P.Manglem Singh
will release Shri
S.Kr.Chakraborty




A \ﬂ/

- M7 T Swapan Kr. O/6 The ExEnginecr oo dx_~ o7 = =00 T T
N | Chakraborty, Hayuliang Electrical | Illectrical Dive . 1] PWD S '
h IAO-1 Divn A.P. smphal .
P28 Sajal Kaoti O/0 The Ex.Engineer | %o The Fx B rov
" Choudhury, Along RWD, A.P, Suilding i, w.IE Imphnl
L 1.DAO-I . , S , !
20 | Ashim Kr. O/o The Ex.Engineer |« 5 The Bx. T+ rae A
! Bhattacharjee, Khonsa PWD A.D. w A Task Fe o Lityn No I/ B
~__1DAO-I ' ' PW Y Impha! ' e
2y Ch, Naba Kr. O/o The Ex.Engincer { O/o " he Ex. 1'* “ncer Shri Ch.Naba Kr.
' Singh, DAO-I Task Force Diva IFC, | Khot a PWD £ P, Vice Singh will move
Manipur A K. hattecl  Gee : first to release
1 , ‘ | | . Shri
B , ' _ ' ___JAK Bhattacalu jee
1. jO.Manihar Of/o the Ex.Engineer, | Churacoandp-. u,’ectrlcal )
Singh, DAO-I Roing PHE,AP . Division, Mapt~ur - -
22, |M.H.Angami, | O/o The Ex.Engineer | O/o The Ex.Ev  lneer
DAO-I ‘Bishnupur PWD, M.L Division ] 0. (valley) -
. Manipur. Lamphelpat, In shal
3. || Abhijit Kr. Das, | O/o The Ex.Engineer | O/o The Er. Engineer
DAO-I ' Elect Divn No.I, | Bomdila, P. A.T",,
z Agartala Arunachal F- w‘wh
L A Roy . O/o The Ex, Engineer | O/o The Ex. . r.-ineer
Choudhury, Naharlagun PWD, Imphal West 1Vl vice
~_|1DAO-I AP H.Yaishkul &
¢ | HLYSQishkul O/o The Ex.Engincer | O/o The Ex.1 3w, oor Shr ILYaishkyl
Singh, DAO-I Imphal West PIIIT, Nahzrlagun )% 5 AP, Singh will move
Manipur ‘ | Vice ARoy ¢ ™+ Tuvy first to release
| : ' - Shri A.Roy
| l[ N - “ Choudhury.
. |Hamendra Ch. | Ofo The Ex. Engineer | O/o Thel x.)" . - . c
Das, DAO-I .| Basar PWD A.P. addlL | Buil”ing Diva | 0. 1T,
Charge of Basar | 2 I he ‘
' 1&FC ] o |

(duthority:- 4 G’s order dated 4.3.2004. at p/10IY of fiiz No.DA Cezz_/:z-36/99;2002/r{oz. 718

Sd/-
Sr.Dy.Accountaut General (Admn).



E.C.

OﬁFICE OF THE ACCOUNTANT GENERAT, (A&F) MEGHALAYAETC::
SIILLONG.

NO.DA CELL/126 ' Dated 1% 050y,

The following Divisional Accounis Officer Grade L, are promoted to the post of Sr.
Divigional Accounts Officer Grade (Gronp ‘B’ Gazetted) in the scale of pav of Re. 7500-
250-12000/- fivii the daic of takin

g ovei claige iin the offices/Divisions shiowi agailisi
each of their names '

Name Posted from Posted to

Shri L.Shyamjai Singh, | O/0 the Executive Engineer, | O/o the Executive Engineer,
DAO-I Imphal Electrical Division No.I | I&FM  Division  No.X
Impial, Manipur, Addl Charge | Baitola, Agartala vice Shri| °
Imphal East Division, PWD D.B.Choudhury, Sr.DAO
ans{ood |

Shri  T.Gurmurthy, | O/0 the Fxecutive Engineer, | O/o the Fxecitive Fngineer,
DAO-I Along PWD Arunachal Pradesh | Along  PWD  Arunachal
Pradesh '

Shri  Abhijit Kumar | O/o the Dxccutive Lngincer, | Ofo Dxccutive  Ingi T, \/
Das, DAO-1 Electrical ~ Division - No.L | Bomdila PHE, Arunachal
Agartala Tripura, Addl Charge | Pradesh.

O/v C.E. Department of Power *

L

th

As Sr.Divisional Accounts Officer, they are liable to be transferred and posted to any of
v Enginouring/Tower Divisions in the sl of Arunachal Pradvsh, Manipuwr, and
I'ripura. . .

The promotion is governcd by the orders of the Government of India and of the
Comptroller iand Auditor General of India and his designated subordinate Otticers as
issued from time to time,. :

On promotion their pay will be fixed under FR-22 (i) (a) (). In case they are willing
exercise option in connection with fixation of ay on promotion in terms of Gaovernment
of India’s order below TR-22, ihey may exercise opiion specificaily in this regard wiihin
1 (one) month from the date of issue of this order. The option once exercired in this
icgard shall be final. The option should be submitted to this office through the concemed
Divigional Officer along with their Service Books.

It may be mentioned that they should take over charge in their new place of posting
within one month from the date of issue of this order failing which it wiii be presumed
that they have refused promotion and action will be taken as per rules

Awre

Antioriy ;- A.G."s order duted 16.03.2604 w BA104N of file No.DA Celi2-36/59
2000/2001-2003/8r. DAO/DPC/Vol.V

Sd/-
S1.Dy.Accountant General (Adrm)

Contd..



2 ’

Memo No, DA Cell/2-3 /99-2000/2001-2003/31'.DAO/DPC/VOLV/’2253 D:.ted:-\\ '
Copy forwarded to :-

-
<

The Comptrolier and Auditor Generai of India, 10, Bahadur Shah Zafar Marg, New Dethi
- 110002, A

Sr.Dy.Accom'it‘im??Gaueral {(Adiiii)

Memo No..DA Cell/2-36/99-2000/ 2001-2003/8r.DAO/DPC/Vol. V/2254-80 Dated:-
Copy forwarded to :- .

The Secretary, Department ot Power, Govt. of Manipur, Imphai.

The Secretary, Public Works Department, Govt, of Arunachal Pradesh, Itanagar.

The Secretary, Depariment of-Power, Gowt. of Tnpura, Agariala,
.The Chief Engifeer, Department of Power, Govt. of Manipur, Imphal.

The Chief Engineer, Public Works Departmeni, Govi. of Arunachal Pradesh, lianagar

The Chiet Engineer, Department of Power, Gowt. of Tripura, Agartala.

The Chief Engineer, Iitigation and Tlood Management Department, Govt. of Tripura,
Agartala.

N NV N PR T

(£}

The Chief Engineer, Public Health Engineering Department, Govt. Arunachal Pradesh,
Itanagar, *

The Director of Accounts and Treasuries, Govt. of Arunachal Pradesh, Naharlagun,
Arunachal Pradesh

10 The Senior Deputy Accountant General (A&E), Manipur, Imphal. ' *
11 The Senior Deputy Accountant General (A&E), Tiipuia, Agartala.

12 | 'The Executive FEngineer, Imphal | They are requested to release the officials
iectrical  Division  No.l Imphal, | .

Manipur immediately to enable them to join in their new

13 | The Exccutive Engincer, Elcctrical place of posting and to forward the release order
tvision No.I, Agartala Tripura . . . . .
Ulf’l ton NoT, Agartala Tripur immediately to this office for information.

14 | The Exccuiive Engineer, Along PWD, | The date of joining of Shui L.G.Murtiry may be
Along Arunachal Pradesh intimated to this office.

15 | The Execulive Lngincer, Imphal Lasl
Divigion PWD, Tmphal

16 | Offace of Uw Chicl Enginvur,
Department of Power, ‘I'ripura, Agartala

17 | The DLxccutive IDngineer, I&IM | 1le is requested to intimate the date of release of

Division No.II , Battola,  Agartala, | Shri D.B. Choudhury from the Division and the
Tripura, : date of joining of Shri L.Shyamjai Singh m the
same Division

19 ' The Executive Engineer, Bomdila

He i¢ requested to forward the Jjoining report of
PHE, Bomdila, Arunachal Pradesh.

Shri Abhijit Kr. Das on his joining in the division

20 1 Shr LiShyamjai Singh, DAO-T Imphal
Electrical Division No.I imphal,

They are requesied to submit their joining repori
Manipur

21 | Slui  Ablijit Kumar Das, DAO-I | in theli new place of posting and to forward the
Electrical Division No.I, Agartala
Tripura samc to this officc immediatcly.




['22. | Shri D.R.Chondhury, SrDAO O/o the | He is requested to submit their § Jmnma report in
; Exccuiive Engincei, I&FM Division | lis iew place of posting and to forward thc saile
No.II Battola, Agartala, Tripura to this office immediately.
3| Shri L.Guiumurthy, DAO-I Along | He is requested to submit his joining rcport and
PWD Along, Arunachal Pradesh Jr~rd the same to this office -

24 O.Fikc -
L}.S/iEJ C. kile of the above Officials 45&7' -l @‘”’"

26 Posting Table
27 G.L.File
28 S.C File.




